CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

O.A, 1051 ef 1996

Date ef Order:.29.12.97.

Present: Hen'ble Mr, Justice S.N.Mallick,Vice-Chairman.
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Hen'ble Mr.M,S.Mukherjee,Administrative Member,

TRIDIB KUMAR SEN
-VS-

UNION COF INDIA & ORS,

Fer the petitiener: Mr,B.C.Sinha,ceunsel,.
Fer the respondents: Mr,S.Cheudhury, ceunsel.

Heard ens 29,.12.97.
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S.N,Mallick,V,C.

After hearing the'ld.ceunsel appearing fer the
respective parties, we admit this applicatien and en
censent , we take up this applicatien as en te-day's list

fer final dispesal.
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In the instant applica%i@n, the petitiener has !}
prayed for a directien upen the respendents te pay interest

on the DCRG ameunt eof Rs 49,268/~ @ 18% per annum due te

~delayed payment of the same te the petitiener by the reseenaents

The petitiener's case is that while werking under the respendentc

" he retired en 31.21.95 en superannuatien,He received'pénSianv
oen 2.2.95 but the DCRG was released enly en 19.7.96. The
petitiener claims that he sheuld be paid interest at the rate

- of 18% per annum en the abeve sum as the delay was made by
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the respendents witheout any reasenakle cause. The respendents

in the reply, have stated in paragraph 10 that the petitiener

- vacateé the Rly.quarter en 26.,5.95 and the DCRG ceuld net be

released due teo nea-receipt of commercial éebit clearance

frem the Senier Divisienal Cemmercial Manager,S.E.Railway,Adra.
The said cemmercial éebit clearance was receiQed en 28,5,96
and acceréingly, the DCRG was released te the petitiener‘en
19.7.96. From the abeve materials, it is quite clear that
there.is ne reasenable cause fer such unreasenable delay in
rele;;ggthe DCRG te the petitiener. The DCRG sheuld have been
paid immediately after the petitiener retired and after he

had vacated the quarter and it is submitted by Mr.Sinha that

with the consent of the respendents, the petitiener eccupied

the railway quarter tkll 26,5,95.

Unger ﬁhevqircumstances, we are ef the view that the
petitiener shauld>§et interest @ 18% per annum en the abeve
sum frem 1.7.95 till 10.7.96 and the petitiener is alse entitled
te cestg as , due te such gdelayed payment, he hud te meve this

Tribunal fer redress. -

Under the circumstances; we allow this applicatien
with costs assessed at ks 500/~ (Rusees five hundred) and the
resPendents>ara directed te pay interest at the rate eof 18%
per annum frem 1.7.95 te 10th July,1996 en the DCRG ameunt
received by the petitiener within 6 weeks frem the date of

cemmunicatien ef this erder aleng with cests.
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(M, S, Mukherjee) (S.N. Mallick)
Member(a) Vice-Chairman.



